
OFFICX OF THE PRINCIPAL DISTRICT & SESSIONS.,TUI)GE,

NHmmPW
-:NOTICE:-

In pursuance of letter no. 470/G-2/Genl.I./OC/PHC/DHC dated 31'O1'2023 received

nom the Deputy Registrar (GeN.D1 Hon’ble High Court of Delhi, applications are invited in
the prescribed proforma (copy enclosed) for aIling UP 02 (Two) positions of Oath

Commissioners in the Patjala House Court Complex, from advocates having minimum three

years of plactice and an annual income of not less than B. 24,000/- P.A. A candidate for

re_appoinunent as an Oath Commissioner shall be however eligible only after three years of

the expiry of his previous term. The above income criteria will not be applicable to

handicapped/disabled persons and lady advocates who are divorcee/widowed/single.

The applications duly filled in the prescribed proforma (which can also be obtained

from the General Branch of this office) should reach this office through Receipt and Issue

Branch1 New Delhi District1 PHC> New Delhi dwing the period from 28.02.2023 to
18.03.2023 on all working days between 10:00 A-M. to 4:30 P•M. No applicaticy received

beyond 18.03.2023 will be accepted.

Chaiman /Additional sI

Committee for Appointment. of
New Delhi District,'

lo

New Delhi
Loner

Nop ' atcl - d/Cf O.C./Gen./NDD/2023 Dated, Delhi the 2-H/Gq%
Copy forwarded for information and necessary ac:don to:-
1. P.S. to Ld. District & Sessions Judge, New Delhi District, PHCI New Delhi.

2. The Holly. Secretary) Bar Association of Patiala House, Saket, Rohini, Dwarka,

Kakudooma and Tis Hazari Courts Complexes, alongwith copy of Letter no. 470/G-
2//Genl.I/OC/PHC/DHC dated 31.01.2023 of Hon’bk High Court of Delhi and

xrileria/performa for information of the members of 'the Bar.
2..'/ The W;bsite Committee9 District Courts1 Tis Hazari, Delhi with the request to upload the

same on the Delhi District Court Website.
Public Relation Officer, New Delhi District, New Delhi.

The Caretaker, New Delhi
enclosures on all the notice

this regard.

4.
5. District, with the direcdon to paste the Notice along with its

a report inburt Complex andboards of Patiala Ho

’/IiIHalal SessiChaRm
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COURT OF DE i

/G-2/Genl.-I/OC/PHC/DHC
DatedAf]} ,a Ga.?
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To
The Principal District & Sessions Judge,

Nav Delhi District, Patiala House Courts,
New Delhi.

Sub:

Sir/Madam,

Filling up 02

lun directed to infbm you that the tenure of 02 Oath Commissioners in Patiala House
Courts is going to expire on

ldations forYou are, thcrefore, requested to invite applications and send Your
belowOIlers in the light of extant guidelinesfrlling up 02 positions of Oath

in the prescribed proforma (copy

a;elh,;ror appoi,tme. I .ro,th Com,uk,i„ners in an C,urt, including Income Tax and
Sales Tax.

)ner should have 3 years .ce as anfor the as an

form and the advocate applAdvocate on the last

be mainly practising at the

3f Oath Commissioner in all Courts shall be of 2(two) Yearsl unless2. The tenure of
by the High Court.

period of 3 years from conclusion ofAn advocate can be

his/her earlier term.

an applicant for asarlThe a'

than Rs. 24,000/- per annum during lg two years.be not 1

affidavit in the absence of any other)f income, the applicant shall meport of p

of persons with disability andllicable inProvided that the income criteria will

lady advocates, who are di

advocates, who areto senior cif 10% will be

their furnishing thewith disability, subjectand widowed

categories,any of theproof in order to d

you are1 hIther requested to recommend the names of atleast 20% more Advocates for
consideration while sending your recommendations for filling up the aforesaid positions.

FT. A &b
bAA:? ,A@ *H"G

Enel: As above.

(S.P. Gupta)
Deputy Registrar (Gerd.-I)



PROFPRMA

Name

HEIPIL2.

Date of birth

Data of Enrollment as ii:i==T;;i=;F=;;=Fa)-elhi alongwith
of Enrollment Certificate)Enrollm8nt No. (Attach copy

-rastered wIthof Bai mia;h PAnnual Income
mI

clearly mentioni lverag
excepttwoper annum during the pre

lvocites who arpladydisabilicase of advocates w

'ldow/single

Fh

malnty practicing

a t for anY

Courts of DelhI? if yes, giva partIculars

1 CT
of Delhi? if yes, give particulars

i=F:=;i;FaiXi;'ii;iin years startding or of other

respectable persons.

M s who are1

wIth diabiltty; Please specify'slnglo and persons wIdowed and
(SenIor citizens, lady ad vocat8s who are ctvorc8e or

shall furnIsh the requisIte proof)p8rsons with disabIIIty

Mspectat rgason
applicatIon

i==;;iFa=Twants to adduco in support of his/h8F

Signature of applicant


